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CENTRAL ADMINISTRAT IVE TRIBUNAL
ERNAKULAM BENCH

8.A. 16/94

- Monday, this the 24th day of January, 1994

CorAM v
HON'BLE M JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
HON'BLE MR PV VENKATAKR ISHNAN, ADMINISTRATIVE MEMBER

Prasad K. G.
Assistant Yard fMaster

- Southern Railuay

Irumpanam “eeo Applicant
(By Mr P Sivan Pillai, Advocate)
Vs. |

1 The Divisional Railway Manager
Southern Railway, Trivandrum.

2 The Divisisnal Personnel ﬂrficer,>
Southern Railway, Trivandrum.

'3 The Divisional Operating Manager

Sauthern Railway, Trivandrum. .. Respondents

( By Mr Thomas Mathew Nellimootil, Advocate)

ORDER

CHETTUR SANKARAN NAIR(J), VICE cuaxaﬁaw

App}icaﬁt seeks re-transfer, to the post of Goods
Qpard on.uﬁiéﬁ pdst}he halds a lien. He has made Annexure Ai
representation for-the.séme relief, and according to him

his request is justified in the light 0Ftu15(p) of the ,

 Fundamental Rules.

2 | We direct second respondent to pass appropriate’

‘orders on Annexure A1, within one month from to-day and

bohmunicate thevsame to applicant.
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